Date 13.07.2020

To,

The Hon’ble Chief Justice

The High Court of Madhya Pradesh
Jabalpur, India— 482001

Subject- SEEKING INTERVENTION OF THIS HON’BLE COURT ON ORDER OF UGC

REGARDING MANDATORY CONDUCT OF EXAMINATION OF FINAL YEAR STUDENTS BEFORE

END OF SEPTEMBER, 2020 AND ON WAIVER OF EXAM FORM FEE AND OTHER FEE APART

FROM TUITION FEE.

Y our Lordship,

Form the past eighty four years The High Court of Madhya Pradesh is acting as a temple of
justice. It has always stridden towards developments of society and has successfully retained
its relevance by never allowing the waiver of any constitutional values even in times of great
crisis. | am Avni Jain a final year law student pursuing B.A.LL.B (Hons.) from Department
of Law, PIMR, Indore. As alaw student | feel the staunch burden to speak up at atime when

students are asked to choose either their career or life.

I’m writing this letter to the Hon’ble Lordship to bring the court’s attention towards the
consequential threat on the lives of millions of students by the order of University Grants
Commission regarding compulsory conduct of final term examination. | further want to draw
the attention of this Hon’ble court towards the impassive levying of fee by the colleges and
universities even in the times of great crisis not only in Indian economy but also in the global

market.

On 22" June the esteemed Chief Minister of Madhya Pradesh on perceiving the great threst
by virtue of Covid 19 pandemic on the lives of millions of students who are pursuing their
Under-graduation as well as Post graduation from the various colleges and universities in the
state of M.P announced the general promotion and declared that the final year students shall
be marked according to their highest performance in the previous year examination. (Official
tweet of the Hon’ble Chief Minister of Madhya Pradesh is attached herewith and marked as

Annexure 1)

:




Yet, on 6 July 2020 the University Grants Commission by shunning all the possible threats
on lives of not only millions of final year students but all the administrative and helping staff
of the colleges and universities ordered the compulsory conduct of final year examination by
the end of September, 2020 in offline (pen & paper)/ online/ blended (online + offline) mode.
(Copy of press release of said letter dated 6th of July, 2020 is annexed herewith and marked
as Annexure 2). (Copy of UGC Guidelines dated 6th of July, 2020 is annexed herewith and
marked as Annexure 3)

By this order of UGC the final year students suffered a huge mental setback. It is my earnest
request to the Hon’ble Lordship to help and preserve the rights of the students by looking into
pivotal issues mentioned below —

l. THAT THE ABOVE MENTIONED ORDER OF UGC VIOLATES THE FUNDAMENTAL
RIGHT OF FINAL YEAR STUDENTS ENSHRINED UNDER ARTICLE 21 (PROTECTION OF

LIFE AND PERSONAL LI BERTY) OF THE CONSTITUTION OF INDIA.

1. UGC by ordering the compulsory conduct of exams is turning its back on the health &
safety of the students. Writing of exams without any difficulty by opting either ways
suggested by UGC is not feasible. If the college or university conducts offline exams the
students are exposed to the menace of Covid 19, as to appear in the offline exams
students who have already travelled to their hometowns are forced to travel from one
place to another, in order to atend the exams at the examination center. They’ll have to
stay in shared accommodation and in the same hostel rooms and organize their food from

the outdoor sources which are not safe seeing the rapid transmission of virus in the state.

2. We cannot ignore the presence of increasing asymptomatic cases in the state. Assuming
that colleges made the necessary arrangements against Covid 19, even then asymptomatic
cases could not be identified causing great threat towards health and safety of students.

(Copy of article of Times of India is annexed herewith and marked as Annexure 4)

3. Asper the data of Ministry of health and Family Welfare till date 8,55,079 people in India
are affected by Covid 19 and 23,174 people died due to this deadly virus, the vaccine for
which is still not discovered. In Madhya Pradesh 17,632 people are affected by this virus
and 653 people lost their lives on account of Covid 19. As per the data M.P has 4.2%
death rate due to Covid 19 which is second highest in the entire country.




4. In a recent study titled ‘Estimating the global spread of COVID-19’ researchers from
Massachusetts Institute of Technology (MIT) predicted that India may record the highest
number of fresh cases in the world by the end of winter in 2021 with about 2.87 lakh
cases per day by early 2021 if a vaccine or treatment isn’t developed soon. (Copy of the
Article is annexed herewith and marked as Annexure 5 and the original report can be
accessed on https://papers.ssrn.com/sol 3/papers.cfm?abstract_id=3635047)

5. Seeing the above mentioned data and situation of Madhya Pradesh forcing students to
give offline exams is in absolute violation of fundamental right to life enshrined under
Article 21 of Indian Constitution.

6. If the college or university conducts online exams the students are exposed to the myriads
of problems which might arise in an online examination like unstable internet connection,
crashing of computers and laptops, electricity power cuts etc. Further giving online exams
would be impossible for students who do not have personal computers or laptops. These
are some serious issues which must be taken into account before asking students to sit for

online examination.

. PROVISION OF EXAMINATION THROUGH SPECIAL CHANCE MENTIONED IN THE
ORDER BY UGC IS HIGHLY UNPREDICTABLE AND CAN COST STUDENTS A WHOLE
ACADEMIC YEAR.

7. Your Lordship, UGC in its order provided that the final year students who are unable to
appear in the examination “may be given opportunity to appear in the special examination
which may be conducted by university as and when feasible”. This point in the order is
highly uncertain as no one knows when this pandemic ends and when would it become
feasible for universities to conduct these special exams. Further use of word ‘may’ do not
provide any mandatory obligation on universities to conduct these special exams, and
there is a possibility that colleges might evade to conduct these special exams.

8. On presuming that colleges will conduct special exams, even then no date is provided in
the order as to when and how these special exams can be conducted. In any condition this
order impedes the career of the final year students and UGC is pushing them into the
trench of uncertainties.

9. By reason of these uncertainties students are unable to plan further course of action as
without a degree students are unable to get the jobs, they wouldn’t get admission for

higher studies, they wouldn’t be able to sit in competitive exams and eventually it’ll make
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students to lose their entire academic year. These facts are causing massive impact on
mental condition of students.

ORDER OF UGC ISIN CONTRAVENTION OF ARTICLE 14 OF INDIAN CONSTITUTION.

It is humbly submitted before this Hon’ble Court that by the aforementioned order UGC
Is acting in contravention of right to equality enshrined under Article 14 of Indian
Constitution as UGC has not provided the compulsory conduct of examination for
students other than final year and these students are promoted based on their previous
year performance. Therefore, UGC by mandatorily requiring final year students to appear
for examinations by September end is discriminating specific class of final year students
with other students and thus is acting arbitrarily and against the fundamental right to
equality guaranteed by the Constitution.

IMPASSIVE LEVYING OF OTHER FEE ALONG WITH EXAMINATION FORM FEE BY THE

COLLEGESAND UNIVERSITIES

Your Lordship, with great regret | would like to draw your attention towards the practice
of impassive levying of fee by the various colleges and universities even in the times of
great crisis not only in Indian economy but also in the global market. It is pertinent to
mention here that in view of the Covid 19 induced lockdown, several parents have
undergone substantial pay cuts and even layoffs. It is extremely difficult for a large
section of the students to even pay their tuition fee, still several colleges in Madhya
Pradesh without any empathy towards student community are charging them for the
expenses which never incurred due to lockdown like — Infrastructure/development fee,

library fee, Internet fee, Co-curricular activities fee, other fee and so on.

Further, several colleges without even declaring the date and mode of examination are
compelling students to pay the examination form fee and on failure of discharging this fee
are harassing students by imposing heavy fines. It is imperative to mention that, if the
college conducts online exams then students are required to buy own computers/laptops
and pay for personal internet connection. Therefore charging thousands of rupees in the
name of examination form fee is not justifiable and is arbitrary and unreasonable. (Copy

of one such notice of my college is annexed herewith and marked as Annexur e 6)

I humbly request this Hon’ble Court to take cognizance into this matter and grant

injunction against this daylight legal extortion until the matter is finally decided and




disposed off. | further lay my trust in the judicial fraternity of Madhya Pradesh and pray
the Lordship to take cognizance on al the issues mentioned above which are blatantly
violating fundamental rights of the student community and pass any other Order,
Direction, or Relief that it may deem fit in the Best Interests of Justice, Fairness, Equity
and Good Conscience for This Act of Kindness, the Shall Forever Pray.

Thank you for your time and consideration!

Y ours Sincerely,
o
Mo
Avni Jain
V™Y ear Student, B.A.LL.B(Hons.)
Department of Law, Prestige I nstitute of Management and Research, Indore.

Avnijain193@gmail.com
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ANNEXURE 2

pib.gov.in
“5” (Home-MHA)

Press Information Bureau
Government of India
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Ministry of Home Affairs permits conduct of examinations by Universities and
Institutions

New Delhi, July 6, 2020

Ministry of Home Affairs, in a letter to Union Higher Education Secretary, today permitted
conduct of examinations by Universities and Institutions. The final Term Examinations are
to be compulsorily conducted as per the UGC Guidelines on Examinations and Academic
Calendar for the Universities; and as per the Standard Operating Procedure (SOP) approved
by the Union Ministry of Health & Family Welfare.
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ANNEXURE 3
fesafaeame™ Se S
University Grants Commission
(WE e e q9wd, IRd 9N

SR Ry (Ministry of Human Resource Development, Govt. of India)
5 TEIGRE STH AAY, T8 fi-110002
. TS Bahadur Shah Zafar Marg, New Delhi-110002
Eli. EI.EI . Ph: 011-23236288/23239337
Prof. Rajnish Jain Fax: 011-2323 8858
Secretary E-mail : secy.uge@nic.in
D.0.No.F.1-1/2020 (Secy) 6 July, 2020
UGC Revised Guidelines on Examinations and Academic Calendar for the
Universities in view of COVID-19 Pandemic
Respected Madam/Sir,

The University Grants Commission (UGC) has issued Guidelines on Examinations and
Academic Calendar for the Universities in View of COVID-19 Pandemic and Subsequent
Lockdown on 29" April, 2020. In these Guidelines it was proposed to conduct the examinations
in July 2020. The said Expert Committee was requested to revisit the Guidelines for
Examinations and Academic Calendar as the number of COVID cases are still rising and likely
to increase further. The Report of the Expert Committee was considered and approved by the
Commission in its emergent meeting held on 6™ July 2020.

In continuation to earlier Guidelines issued on 29.04.2020 and based on the Report of the Expert
Committee, the UGC Revised Guidelines on Examinations and Academic Calendar for the
Universities in view of COVID-19 Pandemic were also approved by the Commission in its
emergent meeting held on 6™ July 2020. A copy of the same is enclosed.

In view of the emerging situation related to COVID-19 pandemic in India, it is important to
safeguard the principles of health, safety, fair and equal opportunity for students. At the same
time, it is very crucial to ensure academic credibility, career opportunities and future progress
of students globally. Academic evaluation of students is very important milestone in any
education system. The performance in examinations gives confidence and satisfaction to the
students and is a reflection of competence, performance and credibility that is necessary for
global acceptability. UGC is constantly making efforts to address various issues related to
teaching, learning, examinations, academic calendar etc. in the difficult times of COVID-19
pandemic.

The Commission approved the recommendations of the Expert Committee regarding conduct
of terminal semester(s)/ final year(s) examinations by the universities/ institutions to be
completed by the end of September, 2020 in offline (pen & paper)/ online/ blended (online +
offline) mode.

'
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The guidelines regarding intermediate semester/ year examination, as notified on 29.04.2020
will remain unchanged.

The relevant details, if need be, pertaining to the Admissions and Academic Calendar in the
universities and colleges shall be issued separately in place of those mentioned in the earlier
guidelines issued on 29" April, 2020.

You are requested to adopt the above guidelines and complete the terminal semester(s)/ final
year examinations accordingly. It is reiterated that the Universities should give paramount
importance to health and safety of students, faculty and staff and adhere to the Government
protocols/ guidelines related to COVID-19 while conducting the examinations.

With kind regards,

Yours sincerely

5

(Rajnish Jain)

Encl.: As above.

To

1. The Vice Chancellors of all Universities
2. The Principals of all Colleges

Copy for kind information to:

1. The Principal Secretary/Secretary to the Governors of all state/Lt. Governors of all Union
Territories.

2. The Principal Secretary/Secretary, Department of Higher Education, all State
Government/Union Territories

€ 2

(Rajnish Jain)
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Annexure 4

Printed from

THE TIMES OF INDIA

33% Covid cases in MP are asymptomatic

TNN | May 31, 2020, 04.58 AM IST

Bhopal: Madhya Pradesh with an approximate positivity rate of 6.1% of those tested for Covid-19, could have nearly one-third
cases which are asymptomatic, according to Indian Journal of Medical Research. There are red, orange and green zones in MP
for Covid-19-19. These patients were asymptomatic but tested positive .

MP now has a total of 7891 positive cases spread across 51 districts. The death toll is 343 of which about 235 deaths have
happened in Indore, Ujjain and Bhopal.

The average daily rate of positive cases has increased from 35 in Lockdown 1.0 to 222 in Lockdown 4.0. “This is due to more
testing which is good. But this shows that at the end of the lockdown of 66 days, the trend is going up at a much higher pace,”
said Jan Swasth Abhiyan, representative, Amulya Nidhi.

When contacted, MP health department official said, “Asymptomatic data of Covid-19 is not prepared separately.”

Going by health bulletins, more samples are being received, but the number of daily tests are lesser than the daily samples
received. Madhya Pradesh still has only 20 testing labs whereas Maharashtra has 78 testing labs, Tamil Nadu has 71 and Gujarat
has 39 test labs, he said.

“It is crucial to increase testing capacity of MP, otherwise the situation will go out of hand in the coming days,” he added.

Going into lockdown 5.0, there are 25 Category 1 Covid hospitals in the state. As the average rate of positive cases has now
gone up from 35 in Lockdown 1.0 to 222 in Lockdown 4.0, it is essential to assess the future need for Covid hospitals, ventilators
and oxygen cylinders which are crucial for critical patients. “It is important to maintain transparency and in public interest,
number of ventilators, oxygen cylinders and ICU beds must be increased,” he said.
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https://timesofindia.indiatimes.com/city/bhopal/33-covid- cases-in-mp-are-asymptomatic/articleshowprint/76113787.cms 1/3
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Number of positive cases found during lockdown period

Average Daily Rate of Positive cases

Observation

Lockdown 1.0 25 March 2020 — 14 April 2020

(21 days)

732

35

Lockdown 2.0 15 April 2020 — 3 May 2020

(19 days)

2096

110

Lockdown 3.0 4 May 2020 — 17 May 2020

(14 days)

2140

https://timesofindia.indiatimes.com/city/bhopal/33-covid- cases-in-mp-are-asymptomatic/articleshowprint/76113787.cms
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153

Lockdown 4.0 18 May 2020 — ongoing

(11 days) scheduled to end on 31 May 2020

2668

222

https://timesofindia.indiatimes.com/city/bhopal/33-covid- cases-in-mp-are-asymptomatic/articleshowprint/76113787.cms 3/3
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ANNEXURE 5
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India may see 2.87 lakh Covid cases a day by winter 2021:
MIT study

Posted: & Jul 08,2020 03:57 PM (IST) Updated : © 5 days ago
@ 47598 |0 H2 Q4

The top 10 countries by projected daily infection rates at the end of winter 2021 are India, US, South Africa, Iran, Indonesia, Nigeria, Turkey, France and
Germany, says study.

New Delhi, July 8

In the absence of a COVID-19 vaccine or drugs, the researchers from Massachusetts Institute of Technology (MIT)
have warned that India might record 2.87 lakh coronavirus cases per day by the end of winter 2021.
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The world may witness 249 million (24.9 crore) cases and 1.8 million (18 lakh) deaths by spring 2021 if there are
no effective treatments or vaccination, according to the study conducted by the researchers Hazhir Rahmandad,
TY Lim and John Sterman of MIT's Sloan School of Management.

"In this paper, we build and estimate a multi-country model of the Covid-19 pandemic at a global scale," the
study authors wrote.

For the findings, the MIT research team use a multi-country modified SEIR (Susceptible, Exposed, Infectious,
Recovered) model, a standard mathematical model for infectious diseases used by epidemiologists, to
simultaneously estimate the transmission of Covid-19 in 84 countries (4.75 billion people).

https://mww.tribuneindia.com/news/health/india-may-see-2-87-1akh-covid-cases-a-day-by-winter-2021-mit-study- 110184 1/5
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The model tracked community transmission, excluding the global travel network and instead separately
estimating the date of introduction of patient zero for each country.

Within each country, the core of the model tracks the population through susceptible, pre-symptomatic, infected
pre-testing, infected post-testing, and recovered states.
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"Our model captures transmission dynamics for the disease, as well as how, at the country level, transmission
rates vary in response to risk perception and weather, testing rates condition infection and death data, and
fatality rates depend on demographics and hospitalisation,” they explained.

According to the study, the top 10 countries by projected daily infection rates at the end of winter 2021 are India,
US, South Africa, Iran, Indonesia, Nigeria, Turkey, France and Germany.

India will be the worst affected country due to coronavirus followed by the US (95,000 cases per day), South
Africa (21,000 cases per day) Iran (17,000 cases per day), and Indonesia (13,000 cases per day) at the end of winter
2021.

The MIT researchers also said that Infections are 12 times higher and deaths 50 per cent higher than previously
reported.

"While actual cases are far greater than official reports suggest, the majority of people remain susceptible.
Waiting for herd immunity is not a viable path out of the current pandemic,” Rahmandad said.
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"Every community needs to keep the pandemic under control until a vaccine or treatment is widely available. A
slow and half-hearted response only increases the human costs without offering much of an upside in terms of
economic output,” Rahmandad noted.

Starts at 79.89 Lacs’ @

As of Wednesday morning, the overall number of global COVID-19 cases has increased to more than 11.7 million,
while the deaths have soared to over 543,000, according to Johns Hopkins University.
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/ PRESTIGE INSTITUTE OF MANAGEMENT AND RESEARCH , INDORE

/e

]/ Ne. PIMR/MAIN EXAM - April/May -2020 / 14 Date:- ?,
/ ; sY 8/ 'Mﬂ,o

EXAMINATION NOTICE FOR U.G./LAW

For the ensuing LIV VLVIIL & X Semester U.G /Law Examinations forms can be downloaded ﬁ'om :
PIMR community login from

The Completed Examination forms along with the Photocopies of all the Marksheet will be
accepted as follows:-

1. Without Late Fee - Upto 20" July 2020
2. With Late Fee of Rs. 100/- - 25" July 2020
3. With Director’s Special Permission - Upto 31% July 2020

(Late fee Rs .750/-)

The Students are advised to deposit the fee as per following rates in the
Punjab National Bank A/c No. 2892012100000601, through GRENIEEdY Paytm.

Under Graduate Level
TR Yoob Rs.1995/--
| ST T Yo | Rs. 100/

A SH Yob e : .- | Rec25/-

oGl Yem | Rs.100/-

gqnT 2220/-
[ A.T.K.T for U.G/Law Programme

In Case of One Paper In Case of Two Papers

e Peb Rs. 1068/- Rs. 1767/-
Total Rs. 1068/- Rs. 1767/--
Note :- , ; S’

ATKT in the case of more than two, but upto four papers in all -

(Examination fee Details of Amount as per above ) o~
(Dr. Yo \«WM

‘ ‘ f Managemenm
Copy to: I tige Ins W _
* Notice Boards | : & Runrch INDORE [W.P.}
* Controller of Examination.

* Coordinator’s Examination

* Coordinator’s Alternative
Coordinator’s Internal Assessment
* Registrar

* PSto Director

1/C, Punjab National Bnk ,Indore for Information and necessary action Please.




